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“Cantonments (Amendnient).: [ acr xxmm

© ' ACT No. XXII o 1919. =

[Passep . BY THE' I1NpIAN LEGISLATIVE Couxcin.] -

(Reoewed the assené of the GO?/€7 ‘nor ‘Qeneral on the 24&/& Sep-
teméer, 1919: )

An Act further to. amend the Cantonments
Act, 1910.

THEREAS it i is expedlent further to amend the R o
Cantonments Act, 1910 ; Tt is hereby - enacted as xv of 1910:"
© . follows:— :

VShore title:. - L. Thxs Act may be called the Cantonments
(Amendment) Act, ~1919.

_ Amendwent of 2 In section 24 of the Cantonments Act, 1910 - XV of 19104
‘section .24, Act

Xyof1910. (1) for clause (20) the followmg clause shall be
R substltuted namely — ~

i

5 (20) the prohlbltlon of the practice of any-
e profession ~or of . the carrying on of
oo any trade, calling or occupation in any.
- part of the. cantonment otherwise than.
in-accordance with the conditions .of a
_ license ; the fees payable for the grant
. and renewal of such licenses and the
o T . .authoritiesby which and the condltlons
S ~ subject, to which such licenses may - ‘be
e granted, refused, suspended and revoked

(2) in clause (23) the words ¢ loitering -or impors
tuning for the. purpose of *’ shall be. omitted, ‘and
after the word “ cantonment” where it first occurs
- the words ‘¢ of prostlt.utes and procurers ” shall be in-.
“serted.




